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CENTRAL ADMIMISTRATIVE TRIBUNAL
PRIMCIPAL BENCH, MHEW DELHI

0.A4.N0.2474/95
New Delhi, this the 10th day of September,l1999

HON”BLE MR.JUSTICE R.G.VAIDYANATHA, VICE CHAIRMAN (J)
HON’BLE MR. J.L.NEGI, MEMBER (A)
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Lo Sh. &rjun Dev, S0 Sh. Pummi Sethi Shah

2. Sh. Ram Charan, 370 Sh.Hira Singh

s

. Sh. Ram RKumar, S0 Sh. Sohan Lal
Bisht, S50 Sh. Thakur Singh

are smploved as tiechanics
hamicall in govt. of India
. Ring Road, Mew Delhi-dd
sorsskRckkapo licants .
(By #dvocate: Mr.DLR.Gupta)

YERSUS

1. Union of India through the
Secratary, Ministry of Urlzan
Cevelopment, MMirman Bhawan, HNaw
Celhi.

2. T Director, Directorate of
Frinting, Mirman Bhawan, MHew Delhi.

*. The Fanager, Govt. of India
Ring Road, MNew Delhi-é4

Ao R Reasponoen ts .,
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e T s o oo wry e pon 50 el rn ., . .. .
LBy advocste: Mr.K.R.Sachdewa)

ORDER (DRAL)

By Hon’ble Mr. Justice R.G.¥aldvanatha. o _0(J):

This iz an application Tiled undsr Section 19
of  the a.T.act by the applicant. Rezpondents  hawve
Filad the counter. Wa hawe heard M. O.R.Gupta,

counsel for applicdnt and rr. K.R.Sachdeva, ocounseael

far respondents.

The short point for consideration in
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2. The  facts are that in bthe Gowb. of Tndia
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ingle post of Head Mechanic. The
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the Teeder cadre of HMechanics

Trom

lection melthod. The applicants are

considaerad

and they have not baen

the respondsnts are intending that

post by promoting a 9 candidats
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Judgement of  the apex  Court

reportad as 1998 (4) SCC 1 (Post Graduate Institute of

Medical Education

and Regearch  Y¥s. culty

Association) . T

Mon"ble Supremse Court  has  ruled

thatt 1f a single post is reserved, then it amounts to

hundrad per ocent

after  examinattion

including
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there cannot bs any

and  accordingl:
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resarvation which iz not permizsible,

of the decisions on  tthe point,

of Tthe constitutional point in

the Gpex Court
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5 In  wiew of ths law declarsd by the RTEYERN
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court  in a recent judgemsnt, we hold that the post ol
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Mead Mechanic, which is a sin post cadre, canncot be

finl

filled up by resservation.

S The applicants wanted that an interim
order to restrain the respondents Trom Filling up the
post by promoting a r ssarved candidate. There is  an
interim  order stating that status guo should  be
maﬂntaln.ﬂ by the respondents and that the post should
ot be  Tilled till  the next  date of  hearing
subseaquently, the interim order came Lo be modifisd by
the ordar dated 5. 2.94,. After hearing bkoth  the
counsel  for parties stating that any promtion mace Lo
the post of Head Mechanic during the pendency of  Lhea
litigation, shall be subject to the outcome of the O&.
Therafora, if any promotion has taken place auring the
pendency of the litigation, then naturally, it must be

treated as an adhoc promotion or previgional promotion
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the respondsnts will have to  fill up that post
treating it as un-reserved on  the basis of law
declared by the Apax Court mentionsed above.

Y. In the result, the application is asllowed.
Respondents  are directed to f111 up the post of  MHead

Mechanic in the Gowt. of India Printing Press as par

el

rules by treating it as un-reserved.

In the circumstances, no order
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(J.L.NEGI) | (R.G.YAIDYANATHA)
MEMBER (4) YICE CHAIRMAN (J)



